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ORDINANCE 'No' 20 OF 2017

TEE KERALA STATE HIGHER EDUCATION COIJNCIL

(AMENDMENT) ORDINANCE, 2OI7

Promulgated by tbe Covemor of Kerala in lhe Sixty-eighth Year of

the Republic of Iodia

AN

ORDINANCE

to amenil the Kerala State.Iligher Edry)ation Council Act' 2007

Preamble -.v/Ilsre,(", 
the Kerala State Higher Educalion council

t*""at""if o.ai"uo"" zorl {13 
-of 

2ol?) was promulgated bv tbe

Gou".nor of K"rula oo lhe 5lh day of July' 2017;

AND WsEnrAs, a Bill to replace the said Ordinarce by an Act oJ the

s",J;;; ;; nol be iotroducad it\ and passed bv' tbe t'egislative

,n!r".Ji, "f 
,n. state of Kerala dunng its session whicb commenced on

ilT* ilr "i"t*t , 2017 aod ended on tlre 24th day of August' 201?;

Ar'o Wx*;es, ulder sub-olause (a) of clause (2) of Afticle 213 of

the i"tstitt^J- "ff"aia, 
the Kerala state Higher Education courcll

;;;il;,totd"-*, 201? (13 of 2017) will cease to opemte on the

iSth day of sepkmb€r, 2017i

ANo iVHsnEAs, difficulties will arise if the provisions of th€ said

dinance are not kept alive;

AND WHEREAS. the l-€gislative AsseEbly of the Slate of Ktrat" tt 
.1::

io *"a.i- 
"rra 

U. Cou"rnor of Kerala is satisfied lhat cinrmst{uce6 exlst

which render it uecessary for him to take ims€diate acllon;

Now, TI€REFoRE, irt exercise of the pove$ confened by clause {l) of

"rtLi"li:-"i,rt" 
c*"titution of Irdi4 th€ covemor of Kerala is pleased

to promulgate the following Ordinance:-
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L Shorl title and co mencen ent.-(l) This Otdirlarrce may be
called the Kerala Stale High€r Education Coulcil (Amedment) fuinancq
mt1.

(2) It shall be <teemed to have come into force oo the 5th day of
July.2017. .

2. Act 22 of 2007 to be temporarily amendeil.-During the pcriod
of operation of this Ordiuoca, the Kerala Stale Higher Education Council
Act 2007 Q2 of 2007) (hercinafter refetlod to as the prircipal Act), shall
havo effect subject to tbe alnetrdoetrts specified in s€ctio$ 3 to lg.

3. Amendhent of the preanble,-It the principal Act, in th€
proamble, in tbe first paragraph, after the word .experts.,, the synbol and
the word ", studenis" shall b€ iDs€rted.

4. Substitunon d certain q)ressions b certain other qressions.-In
the prircipal Act, for lhe words 'Advisory Council,', ..Exe.utive Council',
and "Covemitrg Council", wherever th€y occur, the words ..Advisory

Body", "Exeoutive Body" and "Govoming Body', shafl respectively, be
substituted"

5. Anendment of section 2.-In section 2 of the priocipal Aot, after
clause (s), the following clause shsll be inseited, namely:-

"(sa) "RUSA" m€ans the Rashtriya Uchchatar Shiksha Abhiyan,
. centrally sponsored scheme for highd eduoation;,'.

6. Amendment of sectioh 4.-ln saation 4 of the principal Act,-
(i) in sub-sectiotr (l), for claus€ (a). the following clause sball b€

substituted, namely:-

"(a) to render advice to the Govemmenl &liversitieq colleges
aod other iDstifutions of higher education in the State in matters of acaass,
equity and academic qualiDa':

(ii) in sub-sectior (2) after clause O/), the following clauses shall
be inserted, namely:-

"(z) conduct lotgitudhal studies to und€$tand the impact of
sludenl leamingt
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(za) promotc and integrate relevatrt indigetrous knowledge

slsrems iD the State higher education system:

(zb) evolve programoes lo improve access of differcntly

abl€d stud€sts to bigher €dlcation;

(zc) collaborate with the Goverlmetrt itr the ynplem€ntaloll

"f 
nuse "#'ii-ji- "enttally "pomor"d 

schemes and othcr centnl

s€ctor schemes within the State;

tzd) evolve common acadeEic guidelin€6 for Uoivssilies i'o

the Starc foi nurual recognitiotl' approval 
-or 

e4ualization of academic '

;;;;;;;;" of sirdies and rcmenclarure thereofi

(w\ evolve collmoa academic guidelircs f9r linivssitil 1
the Stare for ;Snitioa approval or equalization of acadonic progranmes

il.'*'.].,"ai".1d;;y:*1'.*if SJ1;ffi "H;#tffiii
conducted by Udve$ihes or lugler €cul

and outtid€ the country;

(20 facititate the 
'lisseoitrdtioa 

of krowledge oD higher

"au"ntion 
to l?galoiienoe through electronic and priot media "'

7. Amendment of section J -In s€ction 5 of the principal Aot' after

"rUr*ti- i:i, 
the fillowing suFsection shall be insefted' namely:-

"(4) the Patro! may r€f€I any mattel r€latin-g to highir €ducatiotr

,na hiehJi'Jucational institutions as he deens fit' for the €xpqt opmlon

of the Council ".

8. Amettdment of section 6-In sectiotr 6 of the Fincipal Act' after

"'b';i;;6;;; dlbwing sutssection shall b€ insert€d' namelv:-

"(4) The Visitor may rcfer atry matter relating to higber education

"ra 
ftigtl J"*tbtJhstitittions, as'h" a""ms fit' for the expert opinion

of $e Council.'.

9. Amenduerrt of secrion 9 -In section 9 of th€ principal Act'.in

."r-*"iJ" iii.' "ii"i,r'" TJl..,:',,1""'_cf"t5"ffI'f :; ;:: J;T|i' 
*

deleqated from time lo time bY tne vl

10. Amendment of section 10'-.bt s@tion 10 of the pri&ipal Act'

' i" r;sJil; ;;;-'"n'.. irtt *otat '"" mav be Drescribed" rhe words

'or delesrled fiom lime lo hme oy rne Vice_Chairman' shall be insened'



ll. Ahendnent of section Il. -jn section ll ofthe
in sub-section (2),-

principal Act,

(i) after the words ..shall be reconstituted", the word
"simultaneously" shall be insert€d.

(ii) in the pmviso. for the uords -shall conrinue to be in omce
lor a {iut-her period of six months or till $eir recooslitution whiche\,er i6
earlier", th€ words "shall continue to hold office till their reconstitution,,
shall be substituted.

12. Anterrdment of sectior /2-In section l 2 of the principal Aot _
(i) for item (k), tlrc following itern shall be substitut€d, ,.rrely:_

'{k) one Vicc-Chancellor of a University outside the State of
Kerala established by an Act of atrother State, nominated by the
lovemmeni":

(n) after item (ab), tfre folowing items shall be insede4 namely:_
"(ac) one Chairman or Vice-Chairman of a State Hieirer

Education Council outside the State of Kerala, nomioated b/the
Govemmetrt;

(ad) one Vice{haacellor ofa Central University outside the
State, nominated by the Covemment.,'.

^ 1.3. Atxendment of section 14,-Ia sectiotr 14 of the principal Aci,
aft€r item (r), the following it€ms shatl be inserted, namety:- '

"(s) olre nomidee of Ministry of Humaa Resources
Development, Govcrnm€nt of Indi4 Dot below th€ rank of Joint Secretary;

(t) State Project Direcror RUSA;

, (u) one Principal of affiliated oollege, nominated by the
Goverllment;

. (vJ oge @tr-teachi4g st&ff m€mber of University or College,
nominat€d by the Govemment.".

. 14. Amendment of section Is.-lu section 15 of the pritcipal Act,
in clause (k),-

(i) after the words "it shall me€t" the words ,,al least twice a
year and" shall be ins€rted;
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(ii) thc words "provided tiat it shalt meet at least htrice a year"

shall be oDitted.

15. Afiehdment oJ section ]7.-I^ section 17 of the principal Act,
for clause (c), the follo\ving clause shall be substituted, namely:-

"(c) it shall nominate one of its alesbels to the Academic

Council of €ach University.".

16. Amendment oJ section 20.-b section 20 of the pritlcipal Act,
in sub-section (1), in the first proviso, the words "for a furthor poiod of
six months oi' and the words "whichever is earlier" shall be omitted.

17, Afiendfient oi sectiorl 25.-ln s€ction 25 of the prircipal Act,
in sub-section (l), after the words '1he University Grants Commission"'

the word "RUSA" shall be inserted

. 18. Special Provision relating to existing Govemi,tg Council
Notwithstandiry aolthhg contained in the principal Act, on and from th€

date of commetrcem€nt of tLe K€rala State Higher Fducation Courcil
(Ameodmetrt) Ordinance, 2017 (13 of 2017), the existitrg Gov€rning

Council shall stad dissolved and all the msn$ers of the said Governing

council shall be deemed to have vacated their offices as such on sucb

dislolutiorl.

19, Repeal and saving.---(1) The Kerala State Higher Education

Councit (Amendment) (hdinance, 2017 (13 of 2017) is hereby repealed.

(2) Notwithstanding such rep€al, 3d]'thing dorc or d€€in€d to have

been donc or aoy action taken or deemed to hav€ beeo takon uoder the

pdncipal Act as anrerded by the said fuinatrca shall b€ deemed t'o have

bee[ done or taken under the pdncipal Act as amend€d by this O!di!a[ce'

P SATIIASTVAM,
GOWFNOR,


